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under the caption “Ahluwalia wrong-
ed, say officials’, It is also not clear as
to which precise Note of 1987 has been
referred to.

{(b) There is no universally accepted
definition of the term ‘multinational
company?”.

Flying of Mirage 200 without
Armament

3184. DR. BAPU KALDATE,
SHRI ISH DUTT YADAV:

Will the PRIME MINISTER be plea-
sed tg refer to answer to Unstarred
Question 2212 given in the Rajya
Sabh; on the 29th  May 1990 and
state what follow up action has been
taken by Government with regard to
the gross security lapses in flying
Mirage 2000 for over two years with-
out any major armament as Pointed
out in the report of the CXAG?

THE MINISTER OF STATE 1IN
THE MINISTRy OF DEFENCE (DR.
RAJA RAMANNA): The position has
been explained in replieg to Question
Nns. 2212 and 2245 answered on 29th
May, 1990. No aspeet remains for
follow up action.

Reviewing the Policy of Recruitment
of Casual Workers in K. V.S.

3185. SHRI ISH DUTT YADAV:

SHRI MOHD. KHALEELUR
RAHMAN:

" SHRI ANAND PRAKASH
GAUTAM:

SHRI BHADRESWAR
" BURAGOHAIN:

Will the PRIME MINISTER be plea-
sed to refer to answer to Unstarred
Question No_ 1618 given in the Rajya
Sabhy on the 2Ist August 1990 and to
state:

(a) whethey Kendriya Vidalaya
Sangathan is aware of the Govern-
memnt of India’s Office Memorandum
dated the 7th June, 1988, regarding
review of policy of recruitment of
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casual workers and persons on daily
wages; and

(b) if so, what ig the justification of
continuing hostel employees of Kend-
riya Vidyalaya Sangathan as daily
wages in violation of the letter and
spirit of the said Memorandum?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
CHIMANBHA] MEHTA): (a) Yes.
Sir,

(b) Heag Cooks, Cooks, Masalchis
and Sweepers in the hostels attached
to some Kendriya Vidyalayas are not
regular employees of the Sangathan
but arg engaged according to needs
and poig directly voh of the  hosted
{unds viz. chargeg collected from hos-
tellers. However they are entitled to
the protection and other benefits
available undey the Minimum Wages
Act and other labour laws applicable
to them. They also get fres board-
ing and lodging.

wieey wifeawta far § dont fraaor
¥ WY W WA GFIH

3186. N WAEAUR HUqITH
F7 WA wAY AT sGTA &Y Uy
wTn 5

(%) 7ar x3 w3 & f& adm
wiferwa  ¥T ¥ g fageyw
famarants qar adifeg qsar ¥ 7
fd STY F FIW ATHIT FT OFHIC
aary g wAwi waww fru o¥ o
f-farr waramt W wfag o §, afg
gf, @ ® weEr ¥ gewmem
fratzs & wag #HT § oew g
qwar &5 & sifsy ggr §

() g7 =l & At
fauarg @ & foe 9w mrodr §
AT BRI AT g # af §;

(w) Far geere gfean gmran
e afvg @ faaran A oghy
¥ waEn w9 wifedn a1 ¥
afgwifal =+ s3 ¥a ¥ oo
foaeor At faror € ofq sc va ¥
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